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[®T. §. 570009/3D
g AHHET, Feaw

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 9th May, 2025

S.0. 2094(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, S.0.5604 (E) Dated:27/12/2024 , published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956)
(hereinafter referred to as the said Act), the Central Government declared its intension to acquire the land specified in
the Schedule annexed to the said notification for building (widening/four-laning, etc.), maintenance, management and
operation of NH17 in the stretch of land from Km 99.930 to Km 143.680 (Design Ch. 96.000Km to Ch.139.750
Km) Paikan to Dhupdhara Sahar of NH17 in the district of GOALPARA in the State of ASSAM

And whereas the substance of the said notification has been published in “Assam Tribune” and “Niyomiya barta” both
dated 04.01.2025; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and
settled the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall
vest absolutely in the Central Government, free from all encumbrances.
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SCHEDULE

Brief Description of the land to be acquired with or without structures falling NH17 in the stretch of land
from Km 99.930 to Km 143.680 (Design Ch. 96.000K to Ch.139.750 Km) Paikan to Dhupdhara Sahar of NH17 in
the district of GOALPARA in the State of ASSAM

State: ASSAM

District: GOALPARA

SI. No. |[Survey/Plot Number|| Type of Land |[Nature of Land Area Name of Land
(in Hectares)|| Owner/Interested
Person
1 2 3 4 5 6
Taluk: Matia
Village: Dabli
1 41 Government NC 0.2506||Sarkari
Village: SALPARA MOLANDUBI PT.1I
2 339 Government Foring 0.0691||Sarkari
3 346 Government NC 0.2567||Sarkari
Village: SALPARA MOLANDUBI PT-I
4 807/564 Private Bari 0.0113(|1 Aleema Begum Wo
Golap Huchen 2
Anwar Hussain So
Nur Hussain 3 Zakir
Hussain So Nur
Hussain 4 Rajesh
Khan So Nur Hussain
5 Feroze Khan So
Nur Hussain 6 Nazir
Rahman So Nur
Hussain 7 Amjed Ali
So Nur Hussain
Taluk: Dudhnoi
Village: Rambuk
5 29/161 Private BARI 0.0106||Sri Farindra Sangma
Son of Mainath
Marak
Village: Manupara
6 781/77 Private Shali Tali 0.0243||1 Santanu Kumar

Nath Son of late
Jitendra Nath 2 Sri
Manoj Kumar Nath
Son of Lt Jitendra
Nath 3 Dhiraj Kumar
Nath Son of Lt
Jitendra Nath 4 Sri
Prabhabati Devi Wife
of Lt Jitendra Nath 5
Sri Manishankar Rava
Son of Lt Birendra




[$TRT [I—=vE 3(ii)] T T TSI © T 7

Chandra Rava

Village: Prithupara

7 195/150 Private Shali Tali 0.0152||Sri Satish Chandra
Rava Son of Lt
Badang Rava 2 Sri
Sarbeswar Rava Son
of Lt Badang Rava 3
Sri Nareswar Rava
Son of Lt Badang
Rava 4 Mangliswari
Ravani Wife of Lt
Badang Rava 5 Sri
Toha Ram Rava Son
of Lt Raja Ram Rava

Village: Tarapara

8 407/167 Private Bepari thai 0.0063|[Rajesh Agarwala Son
of Rambilash
Agarwala

9 643/243 Private Bepari Thai 0.0039||Chandramoni

Agarwala Do Lt
Momin Agarwala

10 694/336 Private Bepari thai 0.0061|[Prabin Kumar Rava
So Manik Chandra
Rava 2 Mukul Kumar
Rava So Manik
Chandra Rava

11 697/335 Private Bepari thai 0.0061||1 Jogesh Agarwala
Son of Lt Thandiram
Agarwala 2 Tikchand
Agarwala Son of Lt
Luraram Agarwala

Village: PATIARPARA PT.I

12 133 Government No Class 0.0207(|Sarkari

Village: PATIARPARA PT.II

13 153/78 Private Bari 0.0126||Dukhuna Rava Son of
Lt Bajuwa Rava

Village: DUDHNOI RAJAH CHAHAR PT-I

14 113/578 Private 1st class bari 0.0066||Ratnadip Rai Son of
Lt Sashi Rai
15 153/679 Private 1st class bari 0.0257||Sri Pratap Doimari
Son of Sri Jatin
Doimari
16 601/829 Private 1st class Bepari 0.0002||Sri Rahul Jain Son of
Thai Sri Shyam Lal Jain

Village: DUDHNOI RAJAH CHAHAR PT- 11
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17 766/84 Private 1st class Bepari 0.0092||Putul Rani Dutta Wo
Thai Ranajit Kumar Dutta
18 903/345 Private 1st class Bepari 0.0035||Niva Agarwala Wife
Thai of Late Sajon

Agarwala

19 961/447 Private Foring 0.0016(|Sri Hirendra Chandra
Das Son of Late
Kailash Chandra Das

Taluk: Rangjuli

Village: MADANG PT.I

20 35 Government No Class 0.1359||Sarkari

Village: KOTHAKUTHI PT.11I

21 24 Government NC 0.1934{|Goverment

22 311/77 Private Bari 0.0189(|1 Samar Brahma So
Lt Purna Khaklari 2
Niranjan Khaklari So
Lt Purna Khaklari 3
Shukma Khaklari Do
Lt Purna Khaklari 4
Amar Khaklari So Lt
Purna Khaklari

23 435/81 Private Shali Tali 0.0013||1 Sri Biren Doimari
Son of Lt Banda
Doimari

Village: DHUPDHARA CHAHAR PT.1

24 2 Government No class 0.1327(|Government

Village: DHUPDHARA CHAHAR PT.11

25 1006/519 Private 1st class Bepari 0.0046||1 Sri Rumi Kalita Wo

Thai

Sri Prakash Das

Total

1.2271

[F. No. 570009/3D]

SHAIKH AMINKHAN, Director
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